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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed by the assessee is ddeapainst the order dated
22.01.2020 passed by the learned Commissioner aifimie Tax (Appeals) — 2,
Ahmedabad arising out of the penalty order datedd3®2018 passed by the
Assessing Officer, Circle 3(1)(1), Ahmedabad ursbsation 271(1)(c) of the Income
Tax Act, 1961 (hereinafter referred as to ‘the Attt Assessment Year 2012-13.
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2. The captioned assessee has sought to withdeaapibeal listed above on the
ground that assessee has opted to avail benefiévald se Vishwas Scheme, 2020’
(VSV). When the matter was called for hearing,ld@&ned counsel for the assessee
at the outset has submitted that he does not seglirsue the said appeal owing to
exercise of option for availing VSV Scheme and egpently requested that his
application for withdrawal of appeal may pleasegoented. Reference was also

made to written request in this regard.

3. The learned Departmental Representative foRénenue stated that he has
no objection to withdraw the appeal in the circuanses narrated on behalf of the

assessee.

4. In the light of written/oral request made on di€lof the captioned assessee,
the appeal is dismissed as withdrawn. Howevethénevent, the assessee fails to
avail the benefit of VSV Scheme for any bonafidasans, then the assessee
concerned will be at liberty to seek restoratioronfjinal appeal for hearing before

ITAT in accordance with law.

5. In the result, the captioned appeal is dismissedithdrawn.

| This Order pronounced in Open Court on 07/02020

Sd/- Sd/-
. M. JAGTAP ADHUMITA ROY)
VICE PRESIDENT JUDICIAL MEMBER

Ahmedabad; Dated 07/09/2020
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IR JGFA(3dier) / The CIT(A)-

S, fumhiy ufafaf, smaet ey 31f@eeor, 3EHACEE / DR, ITAT,
Ahmedabad

6. Mg B / Guard file.

JMEATTAER/ BY ORDER,

3Y/HETI® YSiIPK (Dy./Asstt. Registrar)
IIFT AT HfAFHIN, gAGEE / ITAT, Ahmedabad



